CENTAAL ABMINISTRATIVE TRIBUNAL |
CALCUTTA BENCH N

Ne.G.,A.,63 of 1996

Date of (rder 3 3.12.1995

i
i

Present : Hen'ble Mr.Justice S.N.Millicks Vice-Chairman,
ten'ale Mir.8.P.Singhs Administrative Mmser.

SREE BAS
Va. :

UNIGN OF INDIA & OmS, |
Fer the applicant : Mr.8.K.P.Karan» ceunsel,

Fer the respendents 3 M,C.Samadders ceunssl,

ORDER

SeNo MlliCk’ VeCo

|
We have heard thes ld,ceunssl appearing fer meth the parties,

Af ter hearing beth the ld.ceunsel and after porusing”tho ma terialg

en recerd ans the departmental recerds preducsd htflfc use

we ars of the view that the applicatien can ne ‘ispl§ed of at

the very stags of admissien,

2, In this 0,A, the 3pplicant has praysd fer a direétion upen
the respendsnt~sutheritiss injuncting them frenm reeogoring any
quarter rent frem his pay uith a further direetioﬁ u#on theam te
refund the ameunt of hesuse rent recevered frem ﬁim'iﬁ respect of
the quartsrs alletted fa him and ta allew him ts drﬂb heuss roht’
alleuance @s permissisle under the rules. b

3, In the replys the stand taken by the respondont—%uthoritiqs

is that the applicant yds never allsted a quartors-fir uhich any

‘ | | ']J «e2f=
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8 hayg baen Pr 84y ¢ ad befoere
refarence te the

.[‘U‘Bo Uith
Yopar tmentay Tecerds, it i, submit tey |
Samadder, ld.coungel “ppoaring

for the Tespendant g, tha
in-’-dvertanem hey g

i
*l}t due to
Tent aljeyance g fe. 250/~

V PeM, was net givqn
te the @pp licant fre

February, 19s3 and tt{vis ?:;::
Pp licant receiyed m.%zso/-
tevards this Arrear - -heyge rent allswance en 19
iequaintanéc rell predyces befere us, It appeargs therefr
the applicant Fecsivad the

said apeypt o the sajd date
putting his LT],

m Juner 1992 te
wis SuBssquantly Tectifisd and tphe &

.8.1994 asF?.r

{ilim that

ﬂéter

5, .Admitpeﬁly: the app{{gant is ney anj'jin! the heuge r‘"?
allluanceqénur there isﬂ?ls;ihasi’é of his elaim that quar tor,r}rnt
uﬂ; recovﬁred frem him, As there is nething te shey that su ch

|
lloted) us are of the viey that the applicatien is
quartar was allste . | e 1&
dsveid of any merit and dess net require any censider
svei

ﬁ
‘ . X te C.U.StSc
6., -The Gpplicﬁtiln is dismisgsd, WNe erder is made as ;
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(5.N.Mllick) ﬁ
(W Vice~Chairman h
Administrati ve (e mder
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